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CENTRAL AlJ-1I ,'JISTRATIVE TR IBUNAL., ALLAHABAD BEt~H .. 

ALLAHABAD • 
• • • • 

original Applica tion i'P• 561 o f 2000 

this the 9th day of ]\pril • 2003 . 

HOl.J ' BLE M.t(S . t1EERA CHllIDBBR ., t-1EMBER{J} 

~nsar. aged about 42 year s , s/o sri MUmt a z. R/o Charnrauda , 

I<auchairi . Kauchausi . Et awh a , now Auraiya . 

Applicant. 

By Advocat e 'YI : sri s . Ma<lhyan. 

v ersuso • . ' 

1. union o f rndi a throug h Gener a l Ma nag er. Central Ra il,,.1ay. 

Mumbai. 
I 

2. D. R . 1.1 . • centra l Rail\-.ray . Jhansio 

3. p. w·.r., c entral Railv-1ay . JUhi, Kanp ur. 

Respondents . 

By Advocate : Sri G. P. Agr a '"'al. 

0 R D E R (ORAL l 

By this o.A •• a pplicant h as sought a direction to the 

r espondents t o r e- engage him as c asual l abour 111ith temporary 

status and to r egul arise him as pe:=- rules and to enter h.is 

name in c asua l Lal::x:>ur Live Register of the unit where he -KaJ.. 
worked . 

2 . It i s s ubmit ted by the applica nt that h e was initi ally 

engaged under row. JUhi on 24 . 9 .74 as Khalasi on casual ba sis 

a nd he \'Torke d u pto 18. 7 .197 6 with artifici a l breaks. rt has 

been claimed tha t he had been g iven c a s ua l l abour card bearing 
. 

no. 624282 . It is further submitted that h e \·1a s r e- engaged on 

3. 8 . 1978 nnd had worked till 25.4.1979., which is evident 

from the c asual l abour card (Annexure A-1). He h as further 

s ubmitted tha t even after 1979., applicant had b een allowe d to 

work till 1987. but no entries h ave been made in the c a sual 

l abour card after 1979. tilerefore. it is submitted by the 
h ad 

·--=~-~~--------_..-a_p_p_l_i~c-ant that h e / a ttained te~ary sta tus as per provisions 
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of IREM and he could not have been replaced by another casual 

labour. It is further submitted by the a pplican t that the 

casual Booking Clerks who had hardly worked for few days in 

Kumbh Mela in the year 1983 in Allahaba d Division had been 

given appointment against r egular vacancies in Group•c ' post 

of T.C./Booking Clerk etc. but no such benefit ha s been given 

to the applicant. Ther efore , he had no othe r option, but to 

file the present O.A. 

3. The r e spondents have opposed the o.A. by filing their 

reply. The ba sic obj ection taken by the r espondents is that 

the o.A. is barred by limitation and is fully covered by 

the judgments given by the Hon'bl e Supreme Court in AIR 1985 

sc 1715, 1990 ATC (14) 914, o.A. 74/97 reported in 2000 (3) 

SLJ CAT 277 and also ATJ 2000(1) 1 and the decision given 

by L'le Full Bench of Delhi High court. It is submitted by the 

respondents• counsel that period of limitation as prescribed 

under A.T. Act 1985 is one year from the date of cause of 

action and in the case of Mahaveer prasad, Fuml Bench&fthe 

Tribuna l had h e ld that the limitation \·1ould apply even in the 

case of casual labour as well. Similarly in the FUll Bench 

decision of Delhi High court, it has specifically been held 

that even request to put the name in th.e Live casual labour 

Register is hit by limitation and it cannot be said to be 

continuous cause of action. In the insta11t case, as stated 
. . """ fL 

himself shows that he had l~st worked in the 
" 

by the applicant 

year 1979_ wh ereas this O.A. has been filed in the year 2000, 
' 

therefore. definitely this O.A. ·w·ould be barred by limitation. 
a ny-where 

The applica nt ha s not shownLin the o.A. as to what new cause 

of action .c ame in his favour to file this o.A. in the year 2000. 

Since t h.is case is fully covered bJ the various judgments, 

as r ef erred to above, I am satisfied that this o.A. is totally 

devoid of any merits. Accord ingly, 
a.. 

the q uestion o £ limi c.ation elllllS welt 

GI RI SH/ _ 

this o.A. is dismissed on 
~ 

azC9 fdt••u~~ Wlb. NO costs • 
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